Ii1 THE CENTRAL ADMINISTRATIVE TRIBONAL,JAIFIR BENCH, JAIFUR.
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Date of Decisicn: 12.2.97
OA 491/95 _
Girdhari Lal Meena, EIMC, 3uk Fost Office, Amer, Jaipur.
' .+« Applicant

Versus

1. Unicn >f India throongh the ZSecretary to the Govi., Ministry of &

Comminications, Department ~f Post, Dak Bhawan, !lew Delhi.

Z. The Secretary to the Gove., Ministry <f Labcur, Shram Shakti Bhawan,
Rafi Marg, New Delhi. - |
2. Chief Feet Master seneral, FPajasthan Circle, Postal Department,
Jaipur. -
cee Respondents
. CORAM:
HAOIT'ELE MR ..3OPAL FRISHUA, VICE CHAIRMAN
HOM'ELE MR.D.F.ZHARMA, ALMINISTRATIVE MEMEER
For the Applicant _ - Mr.B.M.Shérma
For the Respondents ee. Mr.K.M.Shrimal

OR-DE-R
FER-BCH'ELE MR.OIFAL FRISHIA, VICE CHATRMAN

Thi=s is an applicaticon praying for cuashing the srder dated 19.6.95,
passed by respondent Wo.Z, as alsc for a direction to make a reference of

the dispute of the applicant to the Industrial Tribumal for adjudication in

acoordance with law.

Z. We have heard the learned <~oansel for the parties and have carefully
gone thraugh the rescrds of the case. '

2 At the very outset, the learned counsel for the responients referrved
to =an  authority, repsrted in (1995) 31 AT 110, Rajasthan State Rcoad
Transport Corporation and Ancther v. Frishna Fant and Others, wherein their

Lordships of Hon'ble the Suprems Court ckserved as follows -

"Where, hcwever, the dispute involves recoognition, ohservance or
enforcement of any of the vights cor obligations oreated by the
Inchaztrial Dispotes Act, the only remedy is to apprcach the forums

created by the zaid Act.”

In view of the afiresaid decizsion, we rejenit thiz application. However, we

direct that the applicaticon/parers shall be returned to the applicant for

seeking remedy hefore an aprrapriate legal forum. Mo order as to costs.
Carse

) (30OFAL TRISHMA)

ATM.MEMBER . . VICE CHAIRMAN
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